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INTRODUCTION 
I. the Chairman of the Public Accounts Committee as authorised by the 

Committee. do present on their behalf this Forty-Sixth Report on action 
taken by Government on the recommendations of the Public Accounts 
Committee contained in their 3rd Report (Tenth Lok Sabha) on Non-
mnterialisation of the scheme for Construction of Staff Quarters. 

2. In their earlier Report, the Committee while expressing their 
unhappiness over the inordinate delay and gross negligence in the 
construction of 220 staff quarters, had stressed that the Department should 
speed up the progress without further delay. In this Report, the Commit-
tee have expressed their serious concern over the fact that construction 
work has so far been started only for 40 quarters and in respect of the 
remaining 180 quarters, even the tenders have not been finalized so far. 
The Committee have, therefore, strongly emphasised that the Department 
should speed up t·he construction activities so as to achieve the completion 
of all the 220 quarters expeditiously. 

3. In their earlier Report. the Committee had taken a serious view of 
the inept handling and gross negligence on the part of the departmental 
officials in dealing with the staff welfare scheme which had resulted in 
delayed construction of staff quarters, avoidable escalation of construction 
cost and encroachment on acquired land and had recommended for 
disciplinary action against the offacers concerned. The Committee have 
expressed their strong displeasure that more than 15 months have already 
elapsed since the presentation of their original Report but no progress on 
this recommendation has been made so far. The Committee have strongly 
emphasized that the question of fixation of responsibility for the uncons-
.cionablc delay which has occurred in the implementation of the project for 
the construction of 220 quarters should be finalised expeditiously. 

" 
4. The Report was considered and adopted by the Public Accounts 

Committee at their sitting held on 29 March. 1993. Minutes of the sitting 
from Part II of the Report. 

5. For 'facility of reference and convenience. the recommendations of the 
Committee have been printed in thick type in the body of the Report and 
have also been reproduced in a consolidated form in the Appendix to the 
Report. 

6. The Committee place on record their appreciation of the assistanc:c 
rendered to them in the matter by the Office of the Comptroller and 
Auditor General of India. 

NEW DELIII; 
April 7. /993 

Chtlitra 17. /9/5 (Saka) 

(v) 

ATAL BIHARI VAJPAYEE, 
Chairman, 

Public Accounts Committee. 



CHAPTER I 

REPORT 

This Report of the Committee deals with the action taken by Govern-
ment on the recommendations/observations of the Committee contained in 
their Third Report (Tenth Lok Sabha) on paragraph 42 of the Report of 
the Comptroller and Auditor General of India for the year ended 
31 March. 1988 No.4 of 1989. Union Government (P & T) on Non-
materialisation of the scheme for construction of staff quarters. 

2. The Third Rcport which was presented to Lok Sabha on 
13 Dccemhcr. 1991 contained 9 recommendations. The Action taken notes 
have becn rcccived in rcspect of all the recommendations and these ha'vc 
bcen categorised as follows: 

(i) Reeummendations and observations which have been accepted by 
Government: 

SI. Nus. 2 to 7 
(ii) R~'conllneIH,hltions and observations which the Committee do not 

dcsirc to pursue in the light of the replies received from the 
Govl'nJmcnt: 

SI. 1'\0. 9 

(iii) Rccommendations and observations rcplies to which have not bcen 
:Il'CL'Ph:d hy the Committee and which require reiteration: 

SI. No. 1 and 8 
(iv) Rccommcndations and observations in respect of which Govern-

Illent have furnished interim replies: 

-NIL-

3. III the slu:ccedillg pamgruphs the Committee will deal with action 
taken on some of their recommendations. 

[)('/ay ill ('OI/.I'II·IIC'tiOlI of .\'/tIff ql/arters and fixation of responsibility 
(SI. NO.1' / (lIId 8-Parai 8./ and 8.8) 

... COlllmcnting upon the delay in completing the construction of staff 
4l!o:,·t :rs the Committee in P.tnlgmph 8.1 of their 3rd Report had observed 
, •.• flll!·,;WS:-

"The Department of Posts and Telecommunications purchased 6.5 
al'res of land in Jhilmil Colony. Shahdara at a cost of Rs. 9.73 
lakhs for construction of staff quarters. The Department took 
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posse5.c;ion of the land in July. 1970. The layout plan was approved 
by the Department in October, 1972. The Committee are, how-
ever. distressed to find that no serious and systematic efforts were 
made to monitor and expedite the process of construction. The 
Ministry of Urban Development revised the plinth area of different 
types of quarters in August. 1975 necessitating a revision in the 
approved layout plans. It was only in July. 1977 that the Regional 
Architect was asked by the Superintending Surveyor of works to 
revise the layout plans. The Architect prepared the revised layout 
plans only in May. 1981 and these were approved in June. 1981. 
However. they were rejected in August. 1988 by the Delhi Urban 
Arts Commissi~ (DUAC) as they were not conceived functionally 
and aesthetically. The drawings were revised and the master plan 
approved by the DUAC in October. 1990. The construction of 
quarters has not yet been started." 

5. In their action taken note dated 5 June. 1992 the Ministry of 
Communications have stated as under: 

"Revised Preliminary Estimate for construction of 220 Staff Quar-
ters. at Jhilmil Colony, has been sanctioned on 10.12.1991. Work 
for 40 Nos. Type-III Quarters has already been awarded in Dec. 
91 and the tenders arc being invited shortly for the remaining 180 
staff Qrs. (68 Type-I + 112 Type-II). Construction of these 220 
Qrs. is likely to be completed within 24 months i.e. by Dec. 1993". 

61 The updated note datcd 22 January. 1993 furnished by the Ministry at 
the instance of the Committee reads as follows: 

"The work for cOllsrruction of 40 nos. Type-III staff Qrs. is in 
progress and about 55% of the work has since been completed. 
These quarters arc likely to be ready by end of 1993-94. 

The tenders for remaining 68 numbers Type-I and 112 Nos. 
Type-II quarters. have already been received and are under 
scrutiny. These tenders are likely to be finalised by 31.3.1993." 

7. Expressirig their serious concern for inordinate delay in implementing 
the staff welfare scheme and emphasizing the need for fixation of 
responsibility for the lapses the Committee in paragraph 8.8 of their 3rd 
Report had recommended as follows: 

"The whole sequence of events is indicative of unconscionable 
delay as is evident from the following : 

(i) Inordinate delay in obtaining the approval of the layout plan which 
was prepared.by the senior architect in October. 1972 and approval 
by Delhi Telephones-in 1981 even though the ban on construction 
of quarters imposed by Government of India in August. 1973 was 
lifted in January. 1976. ' 

(ii) An inexplicable delay of nearly 2 years between the approval of 
the layout plan by Delhi Telephones Department and submission 
to DDA for their approval. . 
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(iii) Failure in furnishing of clarifications souabt for by the DUAC in 
August. lY88 which were to be furnished by April. 1984 reaultin, 
in the closure of Ole case by the DUAC on 28.4.1988. 

(iv) Revised plans were sent to MTNL for approval in AUlust. 1987 
lind to the DUAC only in October. 1989 finally cleared by them in 
October. 1990. 

The Committee take a serious view of the inept handlin, and 
gross negligence on the part of the departmental officials in dealin. 
with the staff welfare scheme which has resulted in delayed 
construction of staff quarters, avoidable escalation of conatruetion 
cost .and encroachment on acquired land. They are of the firm view 
that the matter calls for disciplinary action against the officers 
concerned and desire that a report of the action taken by the 
Government in this case should be submitted to them within a 
period of six months." 

8. In their action t'lken note dated 5 June. 1992 the Ministry of 
Communications huve stated as foilows: 

"Chief General Manager. Mahanagar Telephone Nigam Ltd .• and 
the Chief General Manllger (Maintenance) New Delhi. have 
already been lIddrcssed to initiate disciplinary proceedings alainst 
the Officers concerned." 

9. In their updated note dated 22 January, 1993 furnished at the 
instance of the Committee the Ministry have further stated as follows: 

"The case for disciplinary action is in correspondence with MTNL. 
New Delhi and office of the COM. Northern Telecom Region. 
New Delhi. The delay is spread over'B long span of about IS years 
and it is attributed to a large number of Depttl. Units and outside 
Agencies. such as DUAC. DDA and MCD etc. Revision of the 
Plinth areas of quarters. caused total upsetting of the buildin, 
preliminarlcs and resulted in delay significantly. Under these 
circumstances. fixation of responsibility is cumbersome in nature 
and its finalisation is likcly to take quite some time." 

10. In thl!lr earlier Repurt the Cummittee had oble"ed that rlaht from 
the acqulsltlun uf the plut by the Department In March, 1970 upto the 
submission uf the revised plans for construction of stall' quarten to Deihl 
Urban Arts Cummlsslon In October, 1989, the-scheme had been woefully 
delayed for one reason or the other. The CommlUee had expreaed th~ 
unhappiness over the Inordinate delay and lroll ne&llpnee that bad taken 
place. The Cummittee had stressed that even at this late' .tale the 
Department should speed up the proaress without further delayaad draw 
up II time bound pro&rllmme for conslructlon of the Ilarr /qUarten. The 
Commllh.'e had also emphasized thai the Department sho~ monitor the 
proaress rqulorly and follow the schedule scrupulou.ly. Tbe Committee are 
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constrained to observe that even ufter the presentation of their earlier 
Report on' 13.12.1991, tungible progress has nol so far been made In 
achlcving the construction of the 220 quarters. It is a. matter of serious 
concern thut construction work hus 50 fur bl'fn started on I, for 40 quarters 
aUld in r~spect of the remaining 180 quarters, even the tenders have not 
been finalized so fur. The lack of serious approach on the part of the 
Department is corroboruted by the fact that accordin& to their nbte 
furnished to the Committee on S June, 1992, the completion of all the 220 
quarters in question was likely to be achieved by end of Dl'Cember, 1993 
whereus uccording to the note furnished on 22 January, 1993 the completion 
of even the 40 quarters under construction was likely to be achieved by end 
of 1993·94. Such a casuul upproach on the purt of the Department, even 
when the Committee hud expressed their deep concern over the Inordinate 
delay in their curlier Report, is highly deploruble. The Committee, 
therl!fore, strona:ly emphusize that the Department should speed up the 
c(;~struction ucth'lties so us to uchie,'e the completion of all the 220 quarters 
e~pcditiously. Although the scheme hus ulreudy been inordinutely delayed, 
the Comlllith:e belie"e that eliminution of any further deluy In completinK 
the construction of 220 quurters will not only provide much needed 
udditionul housing units for the staff but also save any further escalation In 
construction cost. The COlllmittee may be apprised of the proKress achieved 
in the construction of these <fuurters within a period of six months. 

11. The COlllmittee hud ulso taken a serious view of the inept hundling 
und gross negligence on the part of the departmentul officials In deullng 
with the slaff welfare schellle whk-h had resulted In delayed construction of 
stun' quurtl'rs, a,'oidable eSt'ulation of construction cost and encroachment 
on aClluired land. The COlllmittee had been of the firm view that Lhe matter 
culled fur disciplinury action against the officers concenu-d. The Commlttl'C 
ure nol c()\I\'inl'cd wilh the reply of the Depurtment thut the delay Is spread 
()\'cr a long span of' ahout IS years and It Is attributed to a lurge number of 
dCI)artlllcntal units and outside agencies und the nnalizution is likely to tuke 
quite SOllll' time. The Comlllittce expreS!i their strong displeusure thut more 
thun 15 nlllnths haw already elapsed since the presentution of their original 
Repurt and 1111 prugress on this reconullendution has been mude so fur. 
Ob"iuusl)', sLlch dl'lays "itiat~ the administration of timely justice and has II 

delll()ralising ell'L'l'l (III administration. The Cmllmitlee strongly emphasize 
thut the question of lixatiun of responsibility f()rthe unconscionable delay 
which has occurred in the implcmcntation of the project for the construction 
of 220 quarters should be finalised expeditiously und the outl'ome thereof 
intimated t() them within a period uf six lIlonths. 



CHAPTER II 

RECOMMENDATIONS AND OBSERVATIONS WHICH HAVE 
BEEN ACCEPTED BY GOVERNMENT 

Recommendation 
Persuing the material placed before the Committee especially the 

sequence of zvents from the acquisition of the plot by the Department in 
~~. J upto the submission of the revised plans for construction of 
staff 'I'" ;rs to the DUAC in October, 1989, the Committee find that for 
one reason or other the scheme has been woefully delayed. Neither targets 
were fixed nor any system of monitoring devised to review the progress of 
construction work. The time taken at each stage was highly abnormal and 
could have been avoided. had the Department monitored the progress of 
the scheme and taken suitable remedial measures. The Secretary of the 
Minist'ry conceded during evidence that some delay had occurred from the 
time of acquisition of land. The Committee feel that inspite of the reasons 
tendered by "the Department to the effect that there were other pr:nrity 
works likc plans for telephone exchange buildings, apathy, indC'~:~!vene:::; 
and unplanned approach in the formulation and execution of the scheme 
on the part of the Department is very evident. Th9 plea advanced by the 
Department that land was acquired in advance for I.ext 20 years in 
pursuance of a policy was also not very convincing. Committee urge the 
Department to undertake a review of the \\thole system and ensure that 
similar type of delays arc avoided in future by drawing up a phased 
programme for construction of staff quarters. 

[SI. No.2 .. Para 8.2 of 3rd Report of PAC (Tenth Lok Sabha)] 
Action Taken 

To spced up construction of Staff Quarters, to curtail delays and also to 
enforce an effective monitoring for construction of Staff Quarters. detailed 
information has been called from all the Circles vide Deptt. of Telecom. 
No. 482·1Q/91·BG dated 8.10.1991. This information pertaining to the 8th 
Five Year Phlll (Period "1992·1997") shall be used as a base for 
monitoring the progress for Construction of Staff Quarters. The monitoring 
mechanism is further detailed in A TN relating to SI. No. 8.3 which 
follows. 

[Ministry of Communications O.M. No. 27·9191·B datcCJ ,,·6.nJ 
Recommendation 

The Commilttce further observe that though financial con5traints were 
cited as one of the faclors resulting in delay, adequate data or details to 
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justify the slime hnvc not been furnished. Judicious financial planning 
presupposes allocati'll1 of available limited resources among competing 
end..; on the basis of assigned priorities. In the context of the above. the 
Committee note that the financial approval for the consfruction of quarters 
had been lu;cordcd in 1981 and provisional estimates for Rs. 1.60.24.054 
were also slInctioned on 10.6.1982. Keeping the land unutilised for a long 
period eyen thereafter lacked justification. The Committee express their 
unhappiness about the inordinate dclay and gross negligence that has taken 
place. 
tSI. N'o. 3. Para 8.3 of the Third Report of PAC (Tenth Lok Sabha») 

Ac:tloll Taken 
To avoid CliseS of keeping the land unutilised for a long period. 

h\Structions have already been issued vide enclosed hr. No. 53()·6I91· 
'YPS(BT) dated 24.9.91 (Para 8 refers). This will help in pUlling a check on 
inordinate delays. 

[Minilitry of CommuniclItions O.M. No. 27·9191·B dated 5·6.92) 



To 

• ANNEXURE! 
530-6191 TP$(B'f) 

Government of India 
Ministry of Communications 

Department of Telecommunications 

Sanehar Bhawan, 
Ncw Delhi-110001. 

Dated 24 Sept. 91 

1. All Heads of Tclccom CircleslProjcctslTelecom FactoriesIMtce 
RegionsINE Task Force Guwall~~~&lIC~lit' Projects 

2. Chief General Managcr Tclccdnl'Disiri~ts;' Madras/Calcutta. 
Sl :11: /'mlt:C'lio/l of Lemd frolll ul/ullllrorised enDroachments. 

As pcr instructions contained in Ru.le 461 of P&T Manual Vol. II' all 
sites purchsed or acquired should bc carefully watched by the local 
depurtmentill officers to prcvcnt encroachment and Divisional Enaineers in 
whose jurisdiction the site lies should report to the' Head of circle 
concerned in casc of any cncroachment. 

Certain instructions werc issued vide this office letter No. P. 6-331S5· 
TPS(BG) di. 15/16·3·78 about proper fcncing of departmental land to 
protect the slImc frol11 squattcrs and tresspasscrs. Further detailed instruc· 
tions wcre issued vidc this offiec lcttcr No. 460·5189·BG dated 10.7.89 to 
protect depllJ'tmemal land from squatters and encroachers. But in'spite of 
thesc instructions it has been. observed that land is encroached by 
sqLHlttcrs. The circles usually comc to know of such cncruachments very 
latc. No FIR is cithcr lodged with local Police or Police is informed very 
late. Due to such lute information Police also show their inability to 
remove enerollchments. l:1ekncss on part of off.dct. concerned in reporting 
nl:ltters to Head of DivisioOlCiI'CIe and to Hocal Police in case of 
eIH.'roaehl11cnt. rcsults.,iti",~·mperingof not only !rclccom Dcvelopment but 
also cause un uvoidarblecxtra expenditure. Thcrefore. it hu been decided 
that following protcctive measures should be taken by all Divisional 
OfficersiHc(ld' . ofCirclc to safcguard ~dcpMtmental land from thil 
mellllilce. 

1. Whenever lund is acquired/purchased it should be ensured that it is 
frce frum any encroachment. 
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2. The lund on acquisition should be immediately fenced, as a Primary 
Protection measure. This shull be followed by building of boundary walls 
of adequate height. 

3. Bill Boards displaying that "land belongs to Department of Telecom-
munication; land purchased/acquired for eonstruction of Telephone 
exchangclQuarterslDTO etc. and tresspasserslencroachers shall be prose-
cuted" should be displayed at prominent positions of land. 

4. T.D.Et'T.[).M. should maintain a clear record of all such sites 
acquired and proper watch on departmental land must be ensured. In case 
land happens to be in the Headquarters of Divisonnl Engineer Telegraph, 
he hi'11self will bc inchargc of land and in othcr places specific A.E.I 
SDO(T) should be nominated as officer in-charge of site. These officers 
will be responsible for any encroachmcnt, tresspassing, removel of earth or 
any other unauthorised usc of departmental lands. 

5. These officers should inspect sites regularly and send a quarterly 
report to TDElTDM in prescribed proforma. TDElTDM will check up 
these reports and ensure that all sites, as per their records, have been 
reported. They will further send a report of their district/division to circle 
office wherc it will be further checked with reference to· C.O. records. 

6. In case any encroachment .is detected, officer concerned should report 
to Local Police immediately and rcport the matter to TDElTDM and 
Head of Circle along with a copy of FIR. 

7. II has come to notice that vacant lands arc utilised for keeping cable 
drums, and other materials which results in frequent. entry of staff and 
local mazooors etc. Even it is seen that at these places these mazdoors 
make their tcmporary dwellings. All of these result in encroachments. 
Therefore at these sites. where stores/cable drums are kept one L.WSIT 
should be nominated to inspect the site fortnightly and be made respon-
sible for lapse. 

8. Keeping the land ullutilised for a 10llger period also causes encroach-
ment of land. Instances have come to notice where scheme for construction 
of staff quarters have not materilised for 16 years, resulting in encroach-
ment. Therefore, after acquisiton of land a comprehensive plan be drawn 
up by circles. The comprehensive plan should include milestones such as 
forwarding of SOA to architect, preparation of drawing and approval. 
sanction of DIE. issue of NIT etc. and progress of Building planning 
activities should be closely watched. 

9. Cir*s will submit a half yearly status report to this office with 
respect to all the sites within their jurisdiction in proforma· enclosed as 
Annexure to this letter. 

These instructions may be brought to the notice of all concerned. Please 
acknowledge. 

SdI-
(D.N. Bhatia) 

Director (BW) 



Copy to: 

9 

1. All Chief Engineers Telecom (Civil) 
2. Chief Architect Telecom. 

They are requested to issue suitable instructions to their 
field officers to keep a watch on the site acquired and 
will inform the circle in case any encroachment is 
observed by them. 

3. The 0.0.0. (SW)IDDO(RDTFIDDO(TX) DOT NO 
for infornHition please. 

4. ADO (DO)l ADO (DT). 



Government of India 
Ministry of Communications 

Depurtment of Telecommunications 

ANNEXURE II 

Sanchar Bhawan. 
New Delhi-llOOOl. 

1'\0. 460·5:~l)·UG 
TlI 

All He"ds of Telecom Circles! 
T e Iccom ProjectsIMuintenance Region 
Chief Cienerul Mlln"ger Telephone Districts 
M"dr"!V'Culcutt,, . 
Chief Architect (Telecom) 
All Scnior Architects (T) 
All Chief Eogincers (C) Civil. Telecom. 

Dated 10 July. 89. 

Sl'u:-l'mlt!('I;CJ/I of Dt!Jlt"''''''IIwl IClIld from ,mallllwr;std 
('III '/'Otlc/lll1f!" lof. 

2, .'Hillt!/'ia/i.wlio" of /w/(sillK .fchemt.f-A ~'oiclallce of wrdut 
tlt!lIl.\' ill pltlllllillg (/Iltl JI"'Jlurtll;()Il ()f drall'illKJ etc. 

Certain instructions were issued vide this office letter No. P-6-33155-
TPS(BG) duted 15/16·3·7~. regurding proper fencing of departmental land 
III pruleet thc S'IIllC from s(llHll\ers & trcsspas.~rs. Now a ca5C has come to. 
the nlltke of this offke wherein the Telecom hmd was encroached upon by 
s'IU:lllers for :1 sufficiently longtime und the controlling circle came to 
know of the ruet very lutc. The un'luthoriscd encroachment of Teleconl 
1:lI1d nul only hmnpers thc developmcnt work. but al!io lead!i to avoiduble 
complic:ltiuns in removal of the encroachment. 

In the context of increasing meIHlCC of encroachment on Government 
I"nd esped"lIy in big cities the fullowing procedure may be followed to 
protect then from slllHlllers. 

I. Pwper b:lrbcd wire fencing nliscd on brick walV!itone wall of 2 ft. 
height or simple barbed wire fencing depending upon the soil 
l.'onditillllS of the hUld so th"t thc wire fencing does not get decayed 
over the years. is provided soon after the aequisiti~n of t~e land. 

2. Uill bU:lrds warning the public ugainst tresspass on Depurtmentulland 
:m: IllC"ll'd itt prominent positions of the lund. 

J. Pcriudic,,1 inspections "t least six monthly of the land iii curried out by 
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a responsible officer not below the ran of an AEISDO and a report 
to the effect is sent· to the concerned Hend of the circle that the 
inspected lund is free from encroachment and the fencing is intact. 

4. As soon as squatting on the land is noticed ease is taken up with the 
locul police uuthorities for the removal of the squatters and the fact is 
brought to the n'!tice of the Head of the circle. 

Further a spccific casc of non-materialisation of the scheme of staff 
quarters for over 16 years has come to notice. The delay has resulted not 
only in eseahltion of the project eost. but at the same time denying housing 
facilities to the Telecom employees. Keeping land unutilised for such a 
long period ulso cuused encroachment on the land. 

After aC'luisition of land. a comprehunsive programme of its utilisation is 
drawn up by the Planning dn:le. These should be clear instructions from 
the Planning circle to the concerned Senior Architect. regarding no. of 
staff tIU;IJ"lers of various types to bc constructed. sculc of plinth .\fca in 
eadl type to be followed etc. in preparation of dmwings and suitable 
priority ;1I:nmkd for preparation of drawing. preliminary estimate. 

Further it is observed that upproval of drawings by local Municipal 
bodil.'s takes a long timc. The reason being deficicncics in the plans not 
collforming to b~e bws. It is therdure desircd that such deficiencies are 
a\llidl.'d ill thl.' plall~ ~lIbmith:d to the local bodies ufter through study of 
lo(al ~IIIII il.·i pa I by!: la ws alld discllssions with locul bodies. 

Thl.'sl.' ill~lnll'lioll~ lIIay be brollght to the notice of ull concerned. 
Ih'l'l'ipt 01 thi~ kiter may plcas\.' be acknowledge. 

Sd/· 
(S. N. ROY) 

Sr. Deputy Director General (OW) 

Cop\' Ill: 
DDCi(S).'Din:dol (UT) 

Recollllllendation 
,\!thollgh thl' ~dll'lIh: has been considembly delaycd. the Committee 

stre~s thaI \.'\'I.'n at this bte stugc the Dep:lrtment should speed up the 
progn:ss wilholll furthl'r delay ami draw up a time buund prugramme for 
constrUl.'tilln of thc staff quarters. They should monitor the progress 
regularly "nd follow thc schedule scrupulously. It will not only provide 
much neetkd udditional housing units for the staff in Delhi. but also save 
on further cust cS\.·,a1alillll ill I.'onstruction of '1uarters. The Committee may 
be informeu of thl.' aClilln taken in this reg;ard within u periud of six 
11101I1hs. 
[SI. No, 4, P"ra X,4 of Ihe Third Report of PAC (Tenth Lok Sabha)) 
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Action Taken 

Construction of all the 220 stuff quarters in Jhilmil Colony is targened to 
be completed in 24 months time i.e., by Dec., 1993. Work has already 
been aw.uded for construction of 40 Nos. Type III Quarters and Tenders 
arc being invited shortly for the remaining 180 staff quarters. 

[Ministry of Communications, O.M. No. 27-9191-B dated 5-6-92J 

Recommendation 

The Committee feel disturbed that although the land was acquired in 
1970. the Department were not even aware till November 1986 that a part 
of their land h:ld been encroached upon by some unauthorised occupants, 
even though the Department had spent about Rs. 10,000 in May 1971 to 
put up thc fencing around the plot. This shows a totally casual and 
unconcerned approach of the Department towards their properties. 
Another plot of land in the DIZ nren, New Delhi, belonging to the P&T 
Department. where staff quarters are to be constructed, has also been 
unuuthorisedly occupied by some Jhuggi dwellers. Even though the 
dcpartment have not yet taken the physical possession of the land and it is 
stated to be under the control of the CPWD, basically the property 
b~longs to the P&T Department who purchased the land to construct staff 
quarters. 

[SI. No. S. Para 8.5 of the Third Report of PAC (Tenth Lok Sr~'la)] 

Action Taken 

(i) Detailed instructions have already been issuea ~i' the Depn. of 
Telecom. vide No. 530-6I91-TPS(BT) dated 24.9.91 for protection of the 
dep:lrtmentul lunds from unuuthorised encroachments. These instructions 
contain adequate guidelines for 'Periodieal Inspection' of the sites acquired 
by the Depll. to ensure quick detection of eneronchments and nlso to 
initiate quick action for eviction of the encroachers. 

(ii) In DlZ Area, 14 Nos. Type-I Quarters have already been con-
structed und mude over whereas another 14 Nos. Type-V Quarters arc 
under construction and these arc likely to be completed during 1992-93. 
Thus only 28 quarters will be ready by end of 1992-93 against sanctioned 
270 Nos. of Staff Quarters. The lund for construction of these quarters was 
handed over by the Ministry of Urban Development to CPWD directly. 
The remaining arc.. over whieh the balance 242 quarters are to be 
constructed. has been encroached by Jhuggi Dwellers. Since the land was 
under direct control of CPWD. we arc in correspondence with the CPWD 
to sort out the issues. so that the construction could star, . . 

[Ministry of Communications. O.M. No. 27-9191·B dated 5-6-92] 
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R~ommendaUon 

The Commillee arc also surprised that until this paragraph had been 
taken up by the Committee. no guidelines or in-built check had been 
devised until recently for pe!"i"dieal inspection of the sites acquired by the 
Department so as to dete~1 encroachments. if any. and initiate proper 
action for eviction of the encroachers. The earlier instructions. for fencing 
of the I"nd upparently were not adequate. While the Department plead 
th"t they acquire land to plan ahead for the next 15-20 years. there 
should have been strict guidelines from Directorate to protect the land till 
it gets used. The Department should make it a' point to keep the land 
purchased under strict vigil and instructions already issued as late as 1989 
for perimlical inspection should be strictly enforced. 
lSI. No.6. Pura 8.6 of the Third Report of PAC (Tenth Lok Sabha» 

Action Tuken 
While laying. emphusis on the instructions already issued in July '89, we 

have issued fresh instructions once again in September '91. These also 
induue p~:riodic:&1 inspections of the sites. 

IMinistry of Communications, O.M. No. 27-9/1.)1-8 d'lted 5-6-92) 
Recommendution 

Thc Committee note that '1lthough the objective of the Dep.lrtment is to 
'Il'hieve .1 sat isfaetiun level of lOu;.. for providing housing accommodation 
III the staff. the actual satisfaction on all India basis is just 8%. In Delhi it 
IS jusl 7.)%. Inl.'idcntally Ihe perl.'enl'lgc of s'ltisfal.'lion in respect of 
~I.'neral puol aeconU1l0daliun for Celllral Government employees in Delhi 
was assesscd OIl t>S'y,. as on. 1.1.1991. 
lSI. I'\ll. 7. Para N.7 uf the Thin.l Repurt of PAC (Tenth Lok S.lbh.I») 

ACtill1l Taken 
T 1I adlievc a s'llisfaction level of 21l% for providing housing accomoda-

lilln 10 the slaff by end lIf the 8th Plan period (1992-97). the required 
informalioll Iws '1Ire'ldy been c.llled from all the Telecom. Circles vide 
D.O.T. 1'\0. 4R2-iIll9J-UG dated 8.10.91. The number of housing units 
relluired 10 al'ilieve Ihe desired level lIf satisfaction, subject to av'lilability 
of funds. is being assessed. 

'11\\inislry of C'olllmunil."ltillns. O.M. No. "2T-9/91-B ilated 5-6-92) 



CHAPTER III 

RECOMMENDATIONS AND OBSERVATIONS WHICH THE 
COMMITTEE DO NOT DESIRE TO PURSUE IN THE LIGHT OF 

THE REPLIES RECEIVED FROM THE GOVERNMENT 

R~ommendatioD 

The Committee in this connection also called for details of both 
unutilised and utilised lands with the Ministry. The list of unutilised lands 
for staff quarters furnished to the Committee gives a very gloomy picture 
of the entire management of land acquired by the Department for this 
purpose. In a large number of cases no perspective plan or target dates for 
utilisation of these lands were available. Lands acquired even more than 
three decades back arc still lying unutilised. There are as many as 
155 pieces of land totnlling 281.78 acres which arc lying unu&iliscd. The 
Committee need hardly emphasise that thc provision of government 
acc.ommodation to staff is a welfare measure and depriving of these 
facilities particulnrly in cities where rents are very high causes great 
hardship to those who are on the waiting list for govcrnment accommoda-
tion. The Committee depree,He the laxity and callousness of the Depart-
ment In utilising the lands acquired long back and desire that the matter be 
examined in detail and the responsibility fixcd. They also recommend that 
the Department may review forthwith the unutilised lands availablc with 
them on all-India basis, assess the demand for the staff quarters and takc 
adequate steps to provide additional housing units to improvc the existing 
low s'ltisfaetion level which was stated to bc only 8% on all-India basis. 

[SI. No. lJ, Para 8.9 of the Third Report of PAC (Tcnth Lok Sabha)] 
.. Action Taken 

The various field units have bcen askcd to supply particulars as per this 
office No. 482-10/91-BO dated 8.10.91 whieh will enable us to assess the 
number of housing units requircd to achicve 20% satisfaction. 

[Ministry of Communications, O.M. No. 27-9191-B datcd 5-6-92] 
Updated Action Taken Note 

Information on requirement of staff quarters by thc end of Eighth Five 
Yenr Plan (1992-97) has since been compiled. 

A total number of 27540 quarters are already available with . the 
Departlllcnt of Telecom. for its 2,90,851 employees a~ on 31.3.1992, 
meeting satisfaction level of 9.47"10. The present puace of construction of 
:about 1500 quurters annually can be enhanced with added efforts to a 
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maximum of 2S()O to 30()O 4uarters per annum. Thus we may be able to 
.. dd a m .. ximum of IS.OOO quarters by th-c end of Eighth Fi'''c Year Plan 
(1992-97). thcrcby making uvailable a total of 42S00 quarters to achive a 
s~ltisfuction level of 14% .. gainst 20% target by the end of Eighth Plan and 
it will require a fimll1cial outlay of about Rs. 400 crores. 
R~asolls for shortfull:-

(a) Resource constraints 
(b) Difficulty in getting suit'[lble land at reasonable prices at suitable 

locations . . 
(c) Litigation on Government lands and encroachments in certain cases 
(d) Scarcity of building materials e.g., cement/steel at controlled prices 
(c) Dcluy in .. pproval in building plans-No. of local bodies. Corpora-

tion. urban mlthorily. fire department. civil aviation etc .• involved in 
formul clearance of plans in urban areas. 

(0 Dcl"y in service connections. ElectriclWaterlSewerage etc. 
(Ministry of Communications. O.M. No. 27-919I-B dated 22 January. 

1(93) 

IS 



CHAPTER IV 

RECOMME"DATIONS AND OBSERVATIONS REPLIES TO 
WIIICH HA VE "OT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICII REQUIRE REITERATION 

R(.'Commcndation 

The Department of Posts and Telecommunications purchased 6.5 acres 
of land in Jhilmil Colony. Shahd"ra at a cost of Rs. 9.73 lakhs for 
construction of st"n quarters. The Department took pos.~ession of the land 
in July 1970. The layout pl"n was approved by the Department in October, 
1972. The Committee arc however distressed to find that no serious and 
systematic efforts were made to monitor and expedite the process of 
construction. The Ministry of Urban Development revised the plinth area 
of dcfferent types uf 'Iuarters in Aug.ust 1975 necessitating a revision in the 
,Ipproved layout plans. It W;IS only in July 1977 that thl: Regional Architect 
was asked by the Superintending Surveyor of works to revise the layout 
plans. The An:hit~'ct prepared the revised layout plans only in May 1981 
and these were upproved in June 1981. However they were rejected in 
August 19SJ by the Delhi Urban Arts Commission (DUAC) as they were 
not conceived funciion"lIy ,1I1d uesthetically. The drawings were revised 
und the master plan approved by the DUAC in October 19l)O. The 
cllnstru~:tion of 'Iuarters h,IS not yet been started. 
(SI. No. 1. Para ~,1 of the Third Report (Tenth Lok Sublw) of the PAC] 

Action Tllkcn 
Revised Prelimin,II'Y Estimate for Cllnstrution of 220 Staff Quurters. at 

Jhilmil Colony. has been s;lnctillned on 1O.12.19\,1l. Work for 40 Nos. 
Type·1II Qu,lrters has ,llready been mvurded in Dec. 91 and the tenders 
,Ire being invited shortly for the remu~ning 180 Staff Quurtcrs. (68 Type· 
1+112 Type·II). Construction of these 220 Qrs. is likely to be completed 
within 2~ munths i.e. by Dec. 1993. 

(Ministry of Communications O.M. No. 27·9191-B daled 5.6.92] 

Updated Action Taken Notes 

The wurk for constructioll of 40 Nos. Type-III Sluff Qrs. is in progress 
,UlU ;,boul SS'Y.. of thJ work hus since been completed. These quurters arc 
likely to bc rcady by end of lYY3·94. 

The telllk'rs for remaining 68 numbers Type-I and 112 Nos. Type-II 
'Iuarters. Iwve alreudy been received und arc under scrutiny. These tenders 
arc likely tll be fin;a1ised by 31.3.1lJY3, . 

(~tinistry of COllllllllnkatillns. O.M. No. 27-9191·B d:lted 22 Jan. 93] 

Itl 



I Recommendation 
Thl: whok sl:qlJancl: of I:vcnts is indicative of unconscionable dclay as is 

evident from the following:-
(i) Inordinate delay in obtaining the approval of the layout plan which 

was prep .. red by the senior architect in October. 1972 and approval 
hy Delhi Tclephllncs in 1981 even though the ban on construction 
of quartcrs imposed by Government of India in August 1973 was 
lifted in Janu .. ry. 1976. 

(ii) An inexplicable del .. y of nearly 2 years between the approval of 
the layout plun by Delhi Telephones Depanment and submission 
to DDA for their approvul. 

(iii) Failure in furnishing of c1.lrifieations sought for by the DUAC in 
A ugllst. 1983 whil:h wl:re to be furnished by April 1984 resulting in 
thc closure of the case by the DUAC on 28.4.1988. 

(iv) Rl:vised plans were sent to MTNL for approval in August. 1987 
and to the DUAC only in October. 1989. finally cleared by them 
in Octllbl:r 1990. 

The Committee HIke a serious view of the inept handling and gross 
ncglig\.'IH:e on the part of the departmental officials in dealing with this 
staff welfare scheme which has resulted in delayed construction of staff 
quartl:rs. avoidable escnlatilln of construction cost and encroachment un 
a\.'4uin:u land. Thcy arc of the firm view that the mailer calls for 
uisciplinary action ag'linst the officers concerned and desire that a report of 
the ;I\:tion takcn by the Government in this case should be submitted to 
thl:l1\ within a pcriod of six months. 
lSI. No.8. Para 8.8 of the Third Report (Tenth Lok Sabha) of the PAC) 

Action Taken 
Chid Geneml Mamlgcr. Mahanagar Telephone Nigam l,.td .• and the 

Chid Geneml Mamlger (Maintenance) New Delhi. have already been 
addres~u to initiate disciplinary proceedings against the Officers concerned. 

IMinistry of Communications O.M. No. 27·9191·8 dated 5.6.92] 
Updated Action Tabn 

The casc for disciplinary action is in correspondence with MTNL. New 
Delhi :and Office of the CGM. Northern Telecom. Region. New Delhi. 
Thl: delay is spre .. d over a long span of about 15 years and it is attributed 
III il large numhn of Deptt .. Units and outside Agencies such as DUAC, 
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DDA and MCD etc. Revision of the plinth areas of quarters. caused total 
upsetting of the building preliminaries and resulted in delay significantly. 
Undcr these circumstances. fixation of responsibility is cumbersome in 
nature and its Finnlisation is likely to take quite some time. 

[Ministry of Communications. O.M. No. 27·9191·B dated 22 Jan .• 93] 



CHAPTER V 

RECOMMENDATIONS AND OBSERVATIONS IN RESPECT OF 
WHICH GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

NEW DHIf1; 
April 7, JC)93 

----
C/lUitra 17, 1915 (Saka) 

·NIL· 

ATAL BIHARI VAJPAYEE. 
Chairman. 

Public Accounts Committee. 
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Mill/ill'S III Ihl! TII'I!III.1'-j(JIIl'lh .\·illillg oJ l/re Public Aeco/IIIIS Commillee 
hl'ld 111/ 29 Marc/r, /993 

The Committee sal from lS()() hl's. to 1600 Ilrs. 
PI~ESENT 

Shri Alai 13ihari Vajp'l)'cc - Ch;JinnuIJ 
MHILIERS 

Lok Sablltl 

2. Shri Gin.lhal'i Lal 13harg'lva 
3. Shri Nirmal Kanli Clwllcrjee 
-'. Shri K'lshiram R'1I1a 
5. Shri Pralap Singh 
6. Prof. (Dr.) Srip.tI Singh Yada" 

Ua).'"a Sabha 
7. Shri J. P. Jav.lli 
8. Shri Vil'cn J. Shah 
9. Shl'i Ish DUll Yadav 

1. Shri G. L. Balr.1 
SrTI~ET"IUI\T 

Addiliol/al Secreitlry 
- DI!/J/IIY Secretary 2. Sml. Gang'l ~Iunhy 

3. Shri K.C. Shekhar - UIIl/a Secreitlry 

1. 
'l 

3. 
4. 

5. 

RLI'I~LSLNTI\TI\'ES or ACl)IT 

Shri R'II11csh Ch'lIldl'a Din'cftJr Gel/eml (P& T) 
Shri P.K. n'lIldllpadhyay- Pr. DireclOr (II/direct TtI.H's) 
Shri A. K. Banerjee - Pr. Director (Reports-Centrtll) 
Shri P. MlIlhllklllllar - Pro Director (Ecol/omic & Sen'ict.' Mil/is 

trh's) 
Shri A. Prasad - Director (Ct.'lIIral Excise) 

Thc Cmllmillee considered Ihe following drafl Reporl~:-
(i) 

(ii) 

.. ' 
•• 

•• ... 
•• •• 

(iii) Aelion lak~'11 011 Ihe 3l'd Report of PAC (lOlh Lok Sabha) regarding 
Non-nwl~'rialisalion lIf Ihe schcme fllr construction of staff quarters. 
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with certain nllldifi~(ltillns as shown in Annexures' I and II respectively. 
The COl11lllillee .. dopteu the ur .. ft Report at Serial No. (iii) above without 
any amenument. 

4. The Committee authorised the Chairman to finalise the draft Reports 
in the light of the verb,,1 und consequential changes arising out of factual 
verification by Audit and present the same to Parliament. 

Till! CO//l//lilll!t! Illen adjoumed. 

• Not lIppendo:d 
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APPENDIX 

SWlemellf of COlfciu.s;OlfsIRecommelfduI;ons 

Min.lDeptt. 
Concerned 

Ministry of 
Communi-
C,lt ions 

Recommendations/Conclusions 

4 

In their earlier Report the Committee had 
observed that right from the acquisition of the 
plot by the Department in March 1970 upto the 
submission of the revised plans for construction 
"'f st,lff quarters to Delhi Urban Arts Commis-
sion in October. 1989. the scheme had been 
woefully delayed for one reason or the other. 
The Committee had expressed their unhappi-
ness over the inordinate delay and gross negli-
gence th,lt had taken place. The Committee had 
stressed that even at this late stage the Depart-
ment should speed up the progress without 
further delay and draw up a time bound prog-
r,1111me for construction of the staif quarters. 
The C0111mittee had also emphasized that the 
Department should monitor the progress regu-
h1r1y and follow the schedule scrupulously. The 
Commillee arc constrained to observe that even 
uflcr the presentation of their earlier Report on 
13.12.1~Yl. tangible progress has not so far 
been .m'lde in achieving the construction of the 
220 qu'lrters. It is ,I mailer of serious concern 
th,lt construction work has so far been started 
only for 40 quarters and in respect of the 
remaining ISO quarters. even the tenders have 
not been finalized so far. The lack of serious 
uppro,lch on the part of the Department is 
wrwbonated by the fact that according to their 
note furnished to the Committee on 5 June. 
1992. the completion of aH the 220 quarters in 
question was likely to be achieved by end of 

_.- ._----- - -------------------
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Ministry of 
Communi-
cations 
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4 

December. 1993 whereas according to the note 
furnished on 22 January. 1993 the completion of 
even the 40 quarters under construction was 
likely to be achieved by end of i 993-94. Such a 
casual approaclt on the part of the Department. 
even when the Committee had expressed their 
deep concern over the inordinate delay in their 
earlier Report. is highly deplorable. The Com-
mittee. therefore. strongly emphasize that the 
Department should speed up..&he construction 
activities so as to achieve the completion of an 
the 220 quarters expeditiously. Allhough the 
scheme has already been inordinately delayed. 
thc Committee believe that elimination of any 
further dehly in completing the construction of 
220 quarters will not only provide much needed 
additional housing units for the staff but also 
save any further escalation in construction cost. 
The Committee may be apprised of ,;, .. p.ogress 
<Ichievcd in the construction of these quarters 
within a period of six months. 

The Committee had also taken II serious view 
of the inept handling and gross negligence on 
the part of the departmental officials in dealing 
with the staff welfare scheme which had re-
sulted in delayed construction of staff quarters. 
avoidable escalation of construction cost and 
ennoadllllent on acquired land. The Committee 
had been of the firm view that the matter called 
for disciplinary action against the officers con-
cerned. The Committee an: nut convinced with 
the reply of the Department that the delay is 
spread over a long span of about 15 years and it 
is (Ittributed to a large number of departmental 
units and outside agencies (Ind the finaliz(ltion is 
likely to take quite some time. The Committee 
express their strong displeasure that m{lre than 
15 months have already elapsed since the 
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1 2 3 4 
-------. -------------------------------------------

presentation of their original Report and no 
progress on this recommendation has been 
mude so far. Obviously. such delays vitiate the 
administmtion of timely justice and has a de-
moralising effect on administration. The Com-
mittee strongly emphasize that the question of 
fixation of responsibility for the unconscionable 
delay which has occurred in the implementation 
of the project for the construction of 220 
quarters should be finalised expeditiously and 
the outcome thereof intimated to them within a 
period of six months. 

MGIP(PLU)MRND-2440LS-24-S-93-1025 copies. 
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